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and they should bhe askeq to make
survey of the sites suggested and pre-
pare a comprehensive blueprint of the
scheme  and final decision may be
taken after in-deplh study of the re-
port of experts.

(vii) NEED FOR SITTING UP A T.V. RELAY
STATION AT COACHIN IN KERALA

SHRI XAVIER ARAKAL (Erna-
kulam): We arc proud of our Science
and Technological advancements and
achievements. The benefits of these
have to be yet distribuled equitably,
especially when there are aveoidable
unutilized facilities to do the justice.
Moreover, such non-ulilisation is a
great waste of energy and national
loss,

The tele-communicalion and trans-
mission sysiems are nol fully utilized
after spending so much time, money
and resources. The present micro-
wave sysiem can be used to relay the
T.V. programmes to far and wide. The
micro-wave link bLelween Madras and
Bombay touches Cochin Micro-wave
station. It is said that a relay station
can be put up with the maximum cost
vf 10 lakhs only. It is economically
and technically feasible. Morcover, it
will cover over one million people of
four districts of Kerala and a minimum
of two thousang T.V. sels 'will be sold.
Il is also reporied that the civic and
other authorities have made represen-
lations op this issue.

May I request this Government to
sanction, instal and transmit relay
facilities 1o Cocnin, Kerala, imme-
diately?

(viii) NEED FOR IMPROVEMENT IN THL
DRAINAGE SYSTEM IN CONTAI SUB-
DIVISION IN MiIpNAPORE DisTtrICT
TO AVOIp FLOODS IN THE AREA,

SHRI NARAYAN CHOUBEY (Mid-
napore): Serfous floods in West Bengal
particularly Contai suyb-division in
Midnapur district has caused serious
damage for lakhs to cultivation and to
houses in the entire area. Floods have
affecteq the areas of Patarpur, Ram-
nagar, Contai, Egra etc. at least three
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times within a period of 35 days.
Draingge system in the belt particular-
ly Patarpur, Egrd, Ramnagar is so bad
that flood hus become an annual fea-
ture. Repealed appeals and represen-
tation to improve the drainage system
have yieldegq ng resulis yet. Hence
lakhs of people are victimg every year
ui floods which could have been pre-
venteq if the Government, both Cen-
wra] and State, haq moved for im-
proving drainage of such places as
Ba a Chowk, Dubda etc. I request
the Government to take appropriate
steps in this dircction.
11x) NeED rog .\ L.JUORM POLICY ON
THE CONSTRUCIION OF MULTISTOREYES
FLATS IN MLTROPOLITAN CITIES

DR. A. KALANIDHI (Madras Cen-
iral): Due {o inflation and rising cost
of Lving and flow ol foreign remitt-
ance, thanks to the employment boom
in the Arabian couniries, the black
m ey is being invesled in the Real
Esiates in the imporiant cities of India,
purticularly Delhi, Bombay, Calcutta,
Madras, Bangalpore elc.

Certain vesled influential, big peo-
ple, square up all the vacant lands
wailing to sell the lands at exhorbitant
price involving lot of money, avoiding
the tax dues {o the State and Central
Government. The present day trend
is o builg multi-storeyed flals and sell
them {o certain sections of the socicty
with ulterior motives. The present
Tamil Nadu Government which is
unable 1o provide the required basic
amenities to the people of Madras City
is not adhering {o any fixed policy
with regard to the beitermeni of the
people of ihe lower and 'weaker sec-
tions of , the society. Within g week,
it had announced contradictory policies
in the consiruction of flats in Madras
City. First, through MMDA it kad
allowed construction of multi-storeyed
flats in cerlain areas; then, the Tamil
Nadu Government hag stayed the
operations and announceq that the
whole issue is being reconsidered. The
flats promoters are now approaching
rather inducing or pressurising the
Chief Minister and Ministers for re
moving the temporary ban. In order
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to have better living for the peopie
of the weaker sections ang middle-
clagses, Government should not allow
any construction either by private or
Governament bodies. The ogpen spaces
now available in all the big cities in-
ciuding Madras, should be reserved
for the next generations. All const-
ruction activities, eilher for residen-
tial or mnon-residential purposes,
should be wundertaken in the out-
skirts of the cities only; thig rule
should be applied to Government ac-
tivities aiso. If this policy ig ad-
hered to, then the existing demand
for basic amenities, cost of living,
price of land and buildings in big
cities could be contained to gome ex-
tent. Moieover, any sale of land in
the big cilies should be affecteq 1o
Government ouly., For this purpose,
the provisions of Urban Lang Ceil-
g Act should be utilised fully. I,
therefore, rcquest the Government of
India to evolve suitable firm policy in
the matter to be followed by the
Central and Stal., Governmentg etc

MR, DEPUTY-SPEAKER: WwWe
tak: up itemg 12, 13 and 14 together,
Three hours time has been allotted.

- ———

12.40 hrs.

RE. BUSINESS OF THE HOUSE

PROF. MADHU DANDAVATE
(Rajapur): I seck your permission to
raise a point of order, There i, voc-
uum hetween the two items

If you go to yesterday’s Oirder Pap-
er and to-day’s Ordery Paper—Revis-
ed List of Business—you will find
yesterday on the Business Paper
there were important items like Es-
sential Commodilicg (Special Provi-
sions) Bill. Discussion had already
slarted. Of course, two Bills were
taken together i.e. yesterday’s item
Nos. 17 and 18. One Member was
already-on bis legs, All of a sudden,
today we find that the Order Paper
just drops thal and Assam Budget
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and another Statutory Resolution in-
tercepts the discussion that wag al-
ready going on. Of course, in ex-
raordipary circumstances this is per-
missible but the mnormal convention
is that we do not intercept any dis-
cussion that is going on. If the
situation is such that before a parti-
cular date the Budget hag to be adop-
ted in that case the situation is al-
together different. Such an exi-
gency has not arisen at all end,
therefore, I do not know as to why
that discussion on the Essential Com-
modities (Special Provisions) Bill has
all of a sudden been kept back and
another item has been introduced, I
would like to know thig from the
Minister of Parliamentary Affairs,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): The hon. Member's
point is valid. So Item No. 17 should
be taken first

PROF. MADHU DANDAVATE: Let
the Minister for Parliamentary Af-
fairs tell us why this has happened,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS

AND HOUSING (SHRI BHI-
SHMA NARAIN SINGH): This
15 nothing new, Actually I

am thankful to Prof, Danda-
vate that he himself mentioned agbout
il. Somet mes it has been done ear-
lire also., Assam Budget and procla-
mation both these things were impor-
tant. Ag you know, we are going to
have your Motion at 4 O'Clock, Dis-
cussion on that is also coming up.

PROF. MADHU DANDAVATE: I
want clarification about one point.
1 do say that something it the Budget
discussion is to be completed before
a particular date, this is done. Now I
have g suspicion in my mind. Discus-
sions on Assam issue i.e. foreigners
issue of Assam are already going om.
Probably you want to take up these
before final culmination of ths re-
sults of those discussions. To achieve
that, probably you have done. We



